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CENTRAL ADMINISTRATIVE TRIBUNAL
AL LAHARZAD BENCH

Original Application Mo, 525 of 1994

KaShi Prasad & Urs e s e e Petitjﬂnﬁrsl

ver sus

Union of India and Ors « «s ¢ He spondents

HON'*BLE MR, MAHARAJ DIN, MEMBER(J)

HON 'BLE MISS, USHA SEN.___MEI*.'IBER(AJ_
( By Hon. Mr. Mgharaj Din, Member{J)

As many as six applicants have approached
this Tribunal for their re-engagement as Gasual labour
on the basis ¢f the judgment earlier pronnounced in

O.A. 172/1993 Ghanshyam & Urs Vs, Union of India and Ors

decided by this Bench as well as on the basis ofithe Juj"-u

gment in O,A. No, 3231/92 Ram Naresh Pal & Ors Vs,

Union of India and Ors decided by the Principal Bench,

2 The applicants were engaged as casual labour
by the railways and they were dis-engaged on different
dates as shown in mnexure 4-1 of the application,

A comprehensive scheme has been drawn by the railways

for regularisation of casual labours. The authority

oo P2

el P " -.-—.-4—-"" i




A AR o

concerned shall consider the case of the applicants in

the light of the scheme framed., He shall glve the decision

a5 expeditiously as possible but not beyond the per icd of

he date of commun ication of this order.

three months from T
re ject the case of the applicant,

I1f the authority decides to

~ted with reasonsd and speaking order.

it should be Suppo

od of with the above
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Member (A) Ne mber(J)

4, The applicalilon ig dispos

d irections at admiss ion stage.
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